j 1 TEM NO. 1 COURT NO. 5 SECTION |1 A

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

CRLMP. NO. 9066 & 11845 of 2007 in CRIM NAL APPEAL NO 1172 OF 2006

RAJESH RANJAN YADAV @ PAPPU YADAV Appel I ant (s)
VERSUS
CBI THROUGH I TS DI RECTOR Respondent ( s)

(For bail and for granting permission to applicant/petitioner
to attend and appear in-person before this Court and office report)

Dat e: 05/10/2007 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S. B. SI NHA
HON BLE MR JUSTICE H. S. BEDI

For Appellant(s) Rakesh Kumar Singh, Adv.
Jitendra Kunar, Adv.

for Prem Mal hotr a, Adv.

A. Sharan, ASG

Amt Anand Tiwari, Adv.

P. Par neswar an, Adv.

For Respondent (s)

SSs 558

UPON hearing counsel the Court nmade the foll ow ng
ORDER

After hearing | earned counsel for the appellant and the | earned
Additional Solicitor General at length, the Court reserved its judgnent
on bail matter.

As regards the nmedical treatnment of the appellant, list the
matter after Dussehra holidays.

(A.S. BISHT) (PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



